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On keing mentioned, this matter is
taken-up. |

2, &pplicant Janmejaya Patra, while
working as E,DM.C, of Kenaveta Sub-Post office
faced punitive order of removal from service
and challenged the sald punishlment oxder by
preferring an appeal under Annexure- &/2
dated 25,04,2001, It is the case of the
—ﬁicmt that the said sppeal ( under Annexure

| undisposed. It is the further case of

A/2 dt.25,04.2001) is still pending
t%
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Applicant that he is going to face nommal

age of retirement shortly. In the said premises,
the Applicant has filed this Original &Applicatic
unger Section-19 of the Aduinistrative Fribunals
Act, 1985 with a prayer to direct the

Respondent No.l to dispose of his said sppeal.

3. Having heard Mr., S.Nath, learned
counsel appearing for the Applicant and Mr.A.Ks
Bose, learned Sr,Standing Counsel for Unicn of
India, this case is hereby disposed of by

asking $he Respondents ( especiallv the

Regpondent Ng.lz to dispose of the &ppesl of
t ur Ann -
t b £ Decenb e

4, While parting with this case,liberty
is hereby granted to the Applicant to put wp
such additional grounds, if any, to his Appeal
( by 22,09.2003) and if any such additional
grounds are plzaced before the Appellate
Authority by the date fixed l1.e., 22.09,2003,
then the same should be taken into =
oconsideraticn by the Appellate Authority,

5 Send wpiles of this order, alcngwith
copies of this Original Application to the
Respondents and free copies of this order be
also sent to the Applicant by post and be
handed over to the learmmed ®unsels gppearing
for both the parties,
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